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APPELLATE CIVIL,

Before Mr, Justice Batchelor and My, Justice Heaton.

LAXMANLAL - KANAKKIRTI PANDIT (osrorvar  Dgpnpant), 1908

" AvpErtive, v, MULSHANKAR PITAMBARDAS VYAS (omawan 427 1
PrunTirr), RESPONDENT *

Contract Act (IX of 1872), section 24=Criminal Procedure Code (Act V of
1898), section 513~ Criminal Prosecution—~—Bail for appearance— Nomi
nal sale-deed and reni-note passed to indemnify bail~—Suit for recovery
qf‘rent—Sale-deed void as opposed to public policy— Rent-note and sale-
deed part and parcel of same transaction—Rent-note void.

While a criminal prosecution was pending against the defendant his
pleader entered into a bail bovd for his appearance- To indemnify the
pleader against any loss which he might suffer under the bail bond,a -
-nominal sale-deed and a nominal rent-note were passed by the defendant
. “to the plaintiff. } ’ ..

' The plaintiff having subsequently brought a suit to retover LWo years
rent with interest on the strength of the rent-note the defendant met theo
claim by 2 denial that the property belonged to the plaintiff. ‘

Held, dismissing the suit that the consideration for the sale-deed was

" opposed to public policy. The sale-deed was therefore void under section
24 of the Contract Act (IX of 1572).

Hermoan v, Jeuchner \1) roferred to.

Held; further. that as the dale-deed and rent note, wlnch latter was .
merely intended to secure interest on the principal sum, were part and
parcel of one single transaction, the rent-note was taiuted with the same
illegality which affected the sale.deed and was therefore also void.

. Part of a single consideration for one abject being wunlawful. the whole
agreement is Void under section 24 of the Contract dct (IX of 1872).

: SrcoND appeal from the decision of R. Knight, District Judge
of Ahmedabad, reversing the decrze of N. V. Samant, Additional
Joint Subordinate Judge of Ahmedabad. _

The plaintiff sued to recover two years’ rent of certain houses

- and interest alleging that the houses. originally belonged to the

defendant who gold them to the plaintiff for Rs. 8,000 under &

deed, dated the 5th Qctober 1901, and wascontinued in possession
as s tenant under a rent-note passed on the same day.

* Becond Appeal No. 279 of 1607.
* (1 (1885) 16 Q. B. D. 61,
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The defendant deni¢d the plalntlff’s ownershlp and stated as
follows :—A. criminal prosecution was launched against him and
he had to give security for his appeamnce inthe Crimical Court.
His pleader Laxmishankar stood surety for. him. In order to
ensure the safety of Laxmlahankar, the defeudanl; passed & salo-
deed and a rent-note to the plaintif who was Laxmishankar's
near relation and in whom the defendant had confidence. . He
was subsequently dlseharged from the crlmmal pxosecutmn and

- the bail bond passed by Laxmishankar was consequently cancelled.

The plaintiff was never put in possession. There was no con-
sideration for the sale-deed and that deed as well s the rent-
note were void. The plaintiff had brought a suit agaiust the

defendant in the Court of Small Causes ab Ahmedubad for the

ncovery of rent, but that Court dxsmxssad the suit. - qubsequently

_the plaintiff brought a possessory suit in the Mamlatd ’s 00u'rt‘
‘but that suit also was dismissed. - -+ .

The ‘Subordinate Judge found- that the sale set up Joy the
pleintiff was a mortgage by conditional sale, that'the considera-

. tion for it was Rs. 3,000, that the rent note was a nominal trans-

action and that the defendant did not ocoupy.the premises as
plaintiff’s tenant. He therefore dismissed the suit with costs
and directed the defendant to bear his own costs.

On appeal by the plaintiff the District Judge held that under
section 92 of the Evidence Act (I of 1872), it was not cowmpetent
to the defendant to adduce evidence of -a contemporanecus oral
agreoment varying the terms of the sale-deed.. He therefore

" reversed the decree and allowed the o}azm but directed the
. plaintiff to bear costs throughout -

The defendant preferred a second appeal and the plaintiff
presented cross-objections under section 461 of -the Civil
Procedure Code (Act X1V of 1882).

@. 8. Rao for the appellant (defendant):
Branson (w1th T. R. Desai) for the respondent (plaintiff).
The appeal was argued on the 17 July 1907 before a

Division Bench composed of Chandavarkar and Heaton JJ., who
agreed with the District Judge that pardl evidence was mot
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admissible to prove & cortemporaneous “oral agreement varying
the terms of the'deed, but relying on the maxim ex turpi causa
‘t.0n oritur amo sent down the following issues for trial ;- -

“(1) Dld thio defendant oxecute the: Sale-deed Exhlblt 49, and
the rent-iiote for the purpose and consideration mentioned in his
written statement, iz, *to ensure the safety of Laxnushankar
for his having ¢tood bail’ and for further advances? -~

(2) If the first issue is found in the affrmative, did defendunt
execuie the sale-deed and the rent-note in the name of the
plaintiff at Laxmishankar’s request and did ‘plaintift take the
deed in his name with knowledge of the said consideration and
purpose and merely for Laxmishankar’s aceommodatwn ?

3). Whether both the sale-deed and the rent—note or/elther
are or is wholly or partially void or illegal P -
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(+) Did the defendant receive moneys or other benefit ﬁnde; i

the sale-deed and is ke eatitled to be relieved. from it upon. .any
and what condition ? :

(®) Is the defendant esto[ped from contendmg that the
transaehons represented by the sale-deed and rent-note are
illegal ?- _ ‘ ’ o

Parties are at hber}y to glve evidente 0n these 1ssues
F mdmgs to be returned within four months.” '

. The District-Judge (Dayaram Gxdumal) sent the case down to
the Subordinate Judge to record additional evidence and-to
certify his findings on the said irsues. The ﬁndmgs of the
Subordmate Judge (Chimanlal Lallubhai) were to. the followmg
e{fect —

(1) In the afﬁrmatwe
o 2) In the affirmative.

. (3) Both tixe sale-deed and rent-note were wholly illegal. . .

(1) I’l‘he defendant received. s, ‘912-4-0 under the salésdeed

and he was entitled to be relieved from it on payment; of the
said sum with, mterest at the rate agreed/ibut-not in ;the present

-stit, :
(5) In the negatlve
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The Dlstnct Judge recorded the following ﬁndmgs —_ -
(1) In the effirmative.

- (2) The documents were executed at Laxmishankar’s request -

and plaintiff took the sale-deed in his name with knowledge of
the said consideration and |purpose. But he did not take the
deed merely for Laxmishankar’s accommodation. He took it for
Laxmishankar’s accommodation to the extent of Rs. 5,000.

(3) The documents were wholly 1]1egal (sectxon 4 of the
Contract Act).

" (4) The defendant did receive moneys under the salo deed.
He was entitled to be relieved from the deed, but was bound to
pay back (in a suit properly framed for the purpose) the money
received with interest (section 65 of the Contract Act). The
present suit was, however, not based on the sale-deed but: upon
the rent-note. It was also mnot for ‘money had and received.
Hence it was not necessary to determine the precise amount
received. The suit being for rent the necessary materials for
such determination had not been placed before the_ Gourt

(5) In the negative.

The plamtxft' preferred objections against the said findings.
_ @. 8. Rao for the appellant (defendan).
G. K. Parekh for the respondent (plaintiff).

BarcrELOR, J. :~This was a suit for rent olaimed by the plaintiff
for a period of two years with interest. The claim was met by

o denial that the property belonged to the plaintiff, and the
defendant explained that, while a ecriminal prosecution was

~ hanging over his head his pleader Laxmishenkar stood bail for

his appearance in the Criminal CUourt; and that to indémnify

. Laxmishankar against any loss which he as bail might suffer, a

nominal sale-deed and a nominal rent-note were passed to

. Laxmishankar’s relative, the plaintiff.

~ Various issues were raised and decided and ultlmately in
July 1907, the case came before & Divisional Bench of this Court
and an interlocutory judgment. was delivered remanding’ the
case back for a trial of certain issues which had arisen. ‘The
Distriet Judge’s findings upon these issues have now been
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returned to'us,. and for present purposes it will be sufficient to 1908
notice three of these findings ; they are :—
- (1) That the- dofendant oxecuted the ‘sale-deed, Exhibit 49, and the

rent-note to ensura the safety of Laxmishankar against any loss which he
might suffer under his bail bond and for further advances.

(3) That the defendant executed the sale-deed and the rent-note in the -
name of the plaintiff at Laxmishankar's request, and the plaintiff took the"
deed in his name with knowledge of the said consideration and purpose.

LaxmMaNtAL

s
MuyLspankar.

(8) That both the sale-deed and the rent-note are void and illegal.

Now it will be seen that the first two findings from which
the third finding is merely an inference, are findings of fact which
neither can be nor have been questioned before us. We must
assume the correotness of these findings of fact, and upon that
assumption it appears to us clear that the lggal “consequence
follows that the sale-deed and the rent-note upon which this suit
is based are void. ‘The Hon’ble Mr. Gokuldas in endeavouring
to avoid this conclusion has suggested that the English law as
laid down in Herman v. Jeuchner® is not the law in India,
inasmuch as under section 513 of the Criminal Procedure Code,
when a person is required to execute a bond with or without
sureties, the Court may in most cases permit him to deposit a
sum of money in lieu of executing such bond ; and this provision
Mr. Gokuldas suggests, indicates that the .policy of the English
law as expounded in Herman v. Jeuchner() has been abandoned
by the legislature in India, But it appears to us that no such
inference can properly be drawn fromn saction 513, for, the
deposit there allowed is allowed in substitution only of the bond
which the principal himself would otherwise exeoute, not in
substitution of any bond which his surety executes. :

Moreover the fact here is that Laxmishankar, the suréty, bound
himself by a bond to answer for the defendant’s appearance,
and then endeavoured by obtaining this indemnity to deprive
the public of the security afforded by the bond. Although, no-
doubt, public policy a3 Lord Davey has observed is always an
upsafe and treacherous ground for legal decision (Janson v.
"Driefbnt"ein Consolidated Mines, Limited)®, yet, here this definite

(1) (1586) 16 Q. B. D. 661. - @) (1902) A. C. 484 at p. 500,
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prmexple of pubhe pohcy has been admttted in Lngland a.nd
depends upon considerations -affecting - the: admlmstratlon of
public justice, which have certainly not less force in India than
they havein England. Woe think, therefore, that under section 23
of the Contract Act"we are bound fo regard the consideration
of this agreement as opposed to publio polmy and to hold that

the agreement is in consequence void.”

Then it was said, that whatever 1lle0'alxty mwht attanh to. the .
sale-deed, yot the rent-note was a seperate transaction and the

“suit under the rent-note ought not therefore to suffer. But the . .

sale deed and the rent-note were part and parcel of one single
transaction, and though indeed the document is spoken of as a
rent-note, yet'it appears that its real object was to. secure
interest on the principal sum. We have no doubt, _therefore,
that the remt-note is tainted with the game illegality - which

‘affects the sale-deed, and cannot stand on any seps,ro.te footing.

Next it was urged that the defendaut was estopped.. ander

section 116 of the Kvidence -Act frem pleadmg the true faets,

inasmuch as he was a tenant of the plaintiff. But this, it seems

. to us, begs the whole question thh is simply whether there

was a valid tenancy or- not.

Finally, it was urged that even if part of the eonmderatwn for
the rent-note failed, yet part of it should be held not to fail, and
to the extent of the part }held good relief should be allowed . to
the plaintiff in this suit, It is, however clear to us that the
agreement was an indivisible agreement.” Part of a sine‘le ‘

-consideration for one object was unlawful, and therefore the

- whole agreement is void under section 24 of the Contract Act.

As was said by Mr, Justico Chitty in Baker v. Hedgecocki,

it_ is not possible for the Court to “create or carve out a
now covenant for the sake of validating an instrument which
would otherwise be void ”. The suit is a suit- for rent, and is

~ based upon o rent-note whloh is void.

It follows that the suit must be dismissed and no lehef can. be A

_awarded to the plaintiff. As to whether the defendant if the

plaintiff seeks to enforee the sale-deed, should be put upou any,
' ) (1888) 89 Ch. D. 620 at - 623.
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and if so ‘what terms, that is & matter which does not arise ‘before 1908
us now, but whlch wﬂl be considered at the proper.time and anm,“, '
place if the questmn i’ ag1tated The result is that the District l\rIULSH,A NEAR
Judge’s decree must be reversed and the decree of the Court of -
first instance ‘must be restored. Costs thloughour on the
‘plalnhﬁ except as to the defendant’s “costs in the Conrt of ﬁrst

'mstance whlch he hlmse]f w1ll bear.

Decree reversed.

~ @.B.R)
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':Befo.r;e M;-.-Ju.;tice Batehelor and Mr. Justice Heaton. .
PAWADEWA ~xow CHANBASAPPA MULLAH axp avormex

® {(or1GINAL DeFEnDANTS No8. 1 AND 3), APPELLANTS, v. VENKATESH 1908
© -HAN MANT KULKARNI AND 0THERS (ORIGINAL PLAINTIFFs 1 AND 3, Aprilid
Coge nq) D:«FENDANTS 3 AND 4), REsPoNDENTS.* :

Hindu law Inhentance——szluswn from mkentanco—-Deaf and dumb
sen——-V e:tmg “of -the ‘estate in the widow of the last male holder—8Sub-
sequent birth of a son to one of the dqsquahf'ed sons— Divesting of
estate. :

M., a Hindu, died leaving him surviving a widow and three sons (1, and .
two others, all of whom were born deaf and dumb. His widow succeeded -
to the csiate, the sans being disqualified from inheriting. - Later on (s
married and a son was bora to him. The widow thercafter sold the property
to plaintiffs who now sued to recover possession {rom the wife and son of Q.
[t was contended for the defendants that the widow ' sucdecding to her
husband, took only a widow’s éstate and that that estate wasdivested by the
after-born son of C. - ' -

Held, that the plaintiffs were entitled to succeed. Both in fact and in
contemplation of law C.’s son” had no existence when the estate vested i in .
the widow ; and his subsequent birth could not divest the estate.

Held, turther, that C.’s son stood in no better position than would have
been occupled by his father C. if the latter’s disqualification had been
Femoved after the widow had succeeded to the inheritance ; and in that case,
the widow’s tltle would prevail inasmuch as it was superior to C.'s while
his dlsquahﬁcatmn endured :

Cx Second Appeal No 6%0 of 1907

B 698—6 .



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 

